
IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.17532 of 2025

======================================================
Dileep Kumar Badal S/O- Ras Bihari Yadav, Resident of Mohalla- Red Cross
Road, P.S.- Town, District- Madhubani.

...  ...  Petitioner/s
Versus

1. The  State  of  Bihar  through  the  Additional  Chief  Secretary,  Education
Department, Government of Bihar, Patna.

2. The Director, Secondary Education, Department of Education, Government
of Bihar, Patna.

3. The Deputy Development Commissioner-Cum-the Executive Officer Cum-
the Member Secretary, Zila Parishad, Samastipur.

4. The District Education Officer, Samastipur.

5. The District Programme Officer (Establishment), Samastipur.

6. The Block Education Officer, Bithan, Samastipur.
...  ...  Respondent/s

======================================================
Appearance :
For the Petitioner/s :  Mr.Shankar Kumar Thakur, Adv.
For the Respondent/s :  Mr. U.S.S. Singh, GP 19
======================================================
CORAM: HONOURABLE MR. JUSTICE HARISH KUMAR
ORAL JUDGMENT

Date : 03-08-2026

Learned  Advocates  for  the  respective  parties  are

present. 

2. The challenge in the present writ petition is made

to an order contained in Memo No. 66 dated 14.03.2024 passed

by the respondent no. 3, whereby and whereunder the petitioner

has been awarded punishment of  stoppage of  two increments

with cumulative effect in terms of Rule 20 of the Bihar District

Board  Secondary  and  Senior  Secondary  School  Service

(Appointment,  Promotion,  Transfer,  Disciplinary  Proceeding

and Service Condition) Rules, 2020.

3. Various grounds have been raised while assailing

the  impugned order.  However,  confronting  with  the  statutory
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provision that  the petitioner has appropriate  remedy available

before the District Appellate Authority, learned Advocate for the

petitioner  fairly  submits  at  the  Bar  that  the  matter  may  be

disposed of with a direction to the petitioner to approach before

the District Appellate Authority, Samastipur where he shall file

an appropriate application for redressal of his grievance.

4. Learned Advocate for the State has no objection.

5. Considering the submissions advanced and taking

note  of  the  statutory  remedy  available  to  the  petitioner  for

redressal  of  the  grievance,  the  present  writ  petition  stands

disposed  off  with  liberty  to  the  petitioner  to  approach  the

District  Appellate  Authority,  Samastipur,  preferably  within  a

period of four weeks from today. In case such an application is

filed, the same shall be decided on its own merit and in terms

with the applicable rules.

6.  With  the  aforesaid  direction  and  the  liberty,  the

writ petition stands disposed.
    

Anjani/-

(Harish Kumar, J)
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